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IN1THE CENTRAL ADMINISTRATIVE 

CUTTACK BENCH, CUTTACK 

TRIBUNAL Q 
O.A./T A-ijftA.No ............ . ........................... ...,..1 99 

Applicant ( s  ) 

t 	 Versus 

................................. Respondent ( s) 

Office note as to 
Sr.No 	Date 	 Orders 	 action(if any) 

takeit on order 

Jsrar 

1 	2.8.95 
	

Heard hr ± D.P.UhalasAmant, \ 

ctM) 
ti1 t )  

forrrrly Cash )ierseer, Cuttack City 	t 

£-ostal 1jvjsjon päcs-i aav in Zrfl 	 I 

learned counsel for the applicant, 

and Shri Ashok jvijshra, learned Senio 

standing Counsel(Centpii). 

In this case t 	father of 

the applicant, Shri Dijabar 6ahoo, 

1994. Theredfter the applicant"  

submitted a representation to the 

concerned authorities for appointmeni 1  

on compassionate grounds. According 

to the applicant, the family of the 

deceased employee comprises eight 

rrnbers, of which four ar ddughters, - 

two of whom are married, - and other 

two are young and dependent on the 

applicant and his step-mother. The 

applicant's younger brothers are only 

5 and 9 years old, besides the 

step-mother, who has herself represen 

to be Chief Post-master General, .)risa -------- 

Circle, Bhuban€swar, for appointifent 

of her step-son (the applicant) on 
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Serial 
No of 	Date of 
Order 	Order 

..1 2.8.95 

Office nOte as tov  
action ( f any ) 
taken on oc 

compassionate grounds as seen from 

'nnexure-3. Prima fade,  this case callS I 
for consideration on the basis of overal 

circumstances and rrerit which may  be mor 

fully known to the respondents. 

The Circle Relaxation Committee rr 

ex' mine and take a suitable decision on 

rrrits within 60 days of the receipt of 

these orders and issue necessary communi-

cations to the applicant. Thus the 

application is disposed of. No costs. 

IVLMBLR DMIN ITR4 IvE) 

Order with Signature 


